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S AgER @it . 39 froae a
qr IFR a8 AT | H 9g FRAT AR
g 7 qadda 3@ fiF Flaewas arvi
... (Interruption)

MR, DEPUTY CHAIRMAN: What

do you want?

5 A ATEATY © F Gg IEHR
FLAT g fF 57 o1 Hgar it F FEr g
o g & og7 § F1E Trzamew A R
T A1 oz faew qv g g2 Fr agw
sudamard foar gm fF fom

awE & N7 fr fFw w1 gemaEw
fed wd 7

MR. DEPUTY CHAIRMAN: That is
the end of the matter. He has  1ephed, T

have heard you. [ am ruling it out of order.

Mr. Malaviya.

SHRI LAL K. ADVANI: I am protesting

against the gross abuse of  governmental

machuery .

g &1 gemaw  far o g,
foeqr qaTErd # gEwam fEar v g
$T 3§ TR H A AFAT #

AT 2 IW 9T LETUEE (AT
Tyl oW oH fAigs @ o7 o#w

AT IR ATH ATIE F7T g

MR. DEPUTY CHAIRMAN: Minister.

(At this stage Sl Lol K. Adiam and the
Members belonging o lus Party lefi ihe Chamber ).

SHRT OM MEHTA: No JRFAM

has been done.

=TT VRATIEAG . {7 UF aqqeygT
F 9w g oA O/ Wgar A g
et &, 7 gu wAY 2, 7 T way
Z, o1 7 afwm @t & 1 & [Ear
FeAl § fF oFr g @ ax
fefrora zrwam@d 219 & faw
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(.1t thus siage some hon, Members left the
Chamber)

SHRI. M.S. ABDUL KHADER (Tamil
Nadui: The Government muachmery is heing
wied lor the existence of the ruling party
So we oo join the walk out,

(At this stage some hon. Member left the
Chamber)

MR. DEPUTY CHAIRMAN: Lot us be
very quick abowt 1t so thot we can get on
with the other bLuasmcss.

THE COAL MINES (CONSERVATION
AND DEVELOPMENT) BILL 1974—contd.

THL  MINISTER OF STEEL AND
MINES (SHRT K.D. MALAVIYA): I

hope they will conie back to listen to my speech
which 15 very usetul,

SHRI A.G. KULKARNI
Do not worry.

(Maharashtra);
They will come back,

SHRT K.D. MALAVIYA: M Deputy
Charenun, 8ir, vesterday we had o verv
usclul discussion on the Bill,

MR.DEPUTY CHAIRMAN: Those Mem-

Lers who are gong out may go out silently,

SHR1 K.ID. MALAVIY.A: Yesterday  we
had a very useful discussion on the Bill wlich
was put before the House by e regarding
the conservation and development of  coal,
While moving fo1 the propusal for the consi-
deration cf the Bill I mentioned certain salient
teatures of the proposal before the House,
The most mmpottant point which 1 want to
Coal Board which
was constituted under the 1952 Act was abo-
Lished mainly

repcat here was that the

because the coal dustry as
@ whole has been nationalised and the Central
Government is now responsible not only for
the production and distibutior: but also for
the conscrvation and devclopment of  the
coal mines, .\ certamn pomt was raised yes-
terday  that the conservation and development

of the coal mines is such a fund.amental por-
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gramme in coal production that 1t can be
~ and should be hinded over to some sort ol

an independent authority which should be

made responsible for this, Siv, the Goveri-
ment his tien over all the responsibility of
producticy, and production envisages  deve-
lopmzat, Without applying the principles of
develapment conervation and technical ex-
amination of the guestions of production
involved, 1t 15 not posible to increase produc-
tion. Thercfore, the Central Government pro-
poses Ly ceeale propes aunthorities also within
its own sphercs, whether they may bLe sepa-
rate from the Cod  Mines Authority or they
may be a pari thercof will be considered. Bi.t
I want o asawe the House that so far as the
conservation und  developraent is concerned
Government is pladged to tike full care ol
and in the nrxt few months at is proposed
that a picture will be put belore the House as
ta what measures we are taking with ragard

to coervation and development.

Yestesbuy, and elsewhere also, it was stated
by the critics that with the dosing dowu of
the Coal Board the qualics ol cool supplied

to the variou, parties wonll suffer.

AN HON., MEMBER: What about ther-

mal plants?

SHRI K.D. MALAVIYA: I am coming
to that, It wmay be clihied that the Caal
Board has nothing to do with the determi-
nation of the quality of coal despatched.
When coal was decontrolled—it was doue in
1967 —checking the qualitv was left between
the producer and the consumer and the Coal
Board wus oaly clecking the samples of the
coal in the seums and ot quality to 1t and
thercafter on tihat quality price was paid by
pre-natiouslisa-

the coasuraer, During the

tion davs what was happening was that the
propriete s o the coal 1nmes managed  to
undergrade the codd wapphed to them aud

pay less for what they shonld have paid higher.

That evil prociiee was i1 vogue when cosl
was not nationlserd,  We are now changing
that system. We will now see that coal will
be despatched with the producer giving o

sell-declaration of the yuality and that decla-
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rationn of quidiiv would be subject to joirt
sampling. that 13, by the consumer and  the
producer, The consumer will then have to
pay lor the quality of ceal as received by him
Thus.
you will yee, St thive gunality was not controlied

and not on the basis of any cerulicate,

by the coal Board.
by the Coal Board.

quate nieasures with regard to the supply

1t was only specified
W are now taking ade-
of proper juality of cosl. T will come luter
an 1o the quality of coal supplicd to thermal
poveer statous.  Let me deal with the yomts
cased by unon. Members serialim,
The question of sund-stowing was  raised

vesterdav, .\s  hon., Members are aware,
this aspect of safety of the corl minesis very
important,  Without sand-stowlag, the hife of

a coal e cavuot be assured.  Previously

iowas not doae pioperly. Now the cost of
transpori heving incress.ed vay wuch, the
finances wveilable to the public sector organi-
sation are no. at all adequite. Hence  the
necessity of increasing the cess to an average
Fhise
money will he utilised satisfacterily and in

of something up to Rs. 10 per tonne.

a proper manner for conservation of the mines
in which sand-stowing forms a very important
programnme.

I would not like to refer to the various
fatlures of the previous owners of these coal
mines. But  generally speaking, the Lon.
Meinbers who criticised the Government for
tuking over, know more than what we know
what the private sector owners of  those coal
inines were doing, whether it was  under-
wating of yuality in order to make more money,
or peeparing a fictitions muster roll in order
to save money in collusion with the coutrac-
tors or utilising contractors to sharc the lost
hetween themselves and the contractors,  All
those things are known cven to those people
who 1re to-day criticising us and they koow
that tho-¢ practices are almost disappearing,
and a1 they
have not dissappeared, they huve to thank

J they lnve not disappeared;

those people who were and who are still o

It lha,
nothing to do with the law and ovrder problem.

problem for us in the corl nunes,

The remnants  of those days and those eivil

practices arc still posing a problem for us,
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question of
Unfortu-

uately there are fires i the coal mmes.  As

Mr. Kalyan Roy raised the
devastating fires 1n the coal mines,

a matter of fact, there arc about 18 pluces
where fires are raging in the entire Jharia cozl
mines. So far as underground fires are con.
cerned, they hive been completely controlled.
and T am glad to stite here that the under-
ground fires in the coal mines are no  more
any prchlem for us. But the surface f{ires
are still ragiog and they are admitedly out
of our control, Because of the availabilitv

of air and oxygen, itis not very casy to ex-

tinguish those fires. And whatever we
might do, the fires go  bevond our
coatrol, No methods has vet been found
out so far as our investigatiouts are con-
erncd, to coutrol those fres, But still we
took some steps and we spent about

Rs. 12 to Rs. 13 lukhs, to see what can be
done to control those fires. 1 would only
1ike to inform the House that we are as much
these surface fires os ihe

concerned with

honourable Members opposite are. Un-

fortunatelv these fiies have been continuing

for more than two decades, and thiey we.e not
created by us; thev came there due to neglect
by those peorle who owned those mines,  We
took some steps to mmprove the situation., |
howe, therefore, the honourable Members will

not blame us lor trymg to conwrol the fires.

St qeAEREn (IFT 9EW)
FNfFE g T AT ¥R a90
gl AR THRT AL

st Fo o WEAW: IF A
v ¢ & foma 7 o oamw owr
Higm fma ®, ox 57 § fawr ?
ol I9F FX H 1T FF AT AT
THFT JIA FE | AT AT AW
A AT @ft aw Ad W asar
F——% 3wRg 21 afew gw At
F1 AWAA A JUA FEAT AT IAH
A TT JIST |

st wwmfor e (wew wiw)
I AHAT FAT7
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s Fo o HWEEWD: TT
qg ATH ¥ OFWUA JT AREEE
ITET Z |

1 was just mentioning in reply to My, Kal-
yan Roy and some other Members that some
sort of a separate body is needed in order to
look after the problems of conserviton and
development, How much we <an separate
it from our integrated organisaticn of the § ub-
lic sector, that is. the BCCIL and the CMA,
1 cannot san, T admit the logic of it, that the
pregramme of conservation has to be entrus-
ted to a responauble bedyv which will have
to act under the goidelines of the Central
Government 2nd the scientific method of dowg
it, and as far as posdble. it should bLe sepa-
rated from the functions of the production

Units,

Now, Mr. Kalyun Roy referred to the ele-
ment of price of conl. This is a complicated
(uestion.

fied,
is the lowest m the world,

What he «ays is thoroughlv justi-
It is right that the price of Tudicn coal
And unfortu-
nately, tragically. the working condition, the
Iivmg condiricin. of the woge-earner in coal
production is alvo most tragic and unsatic-
factorv, 1 make that admission. Bur then
T will go to 1he history of it and will say some-
thing which, perhars, m:v not please my
{riend, Mr. Riaynarain., This coal price, in
Wy personal opnunon, hos to be iacreased.
Lev us now fully  understand the implications
of increase in price. because the difficulties
that are involved in the increase of this price
must be kuown 1o the honourable Members.
I mnst shire that knowledge with them. It
s perhips kuowa that after the take-over of
testile mulls which are under  contemp-
jrtion of the Government, which are about
107, and most ol them are perhaps being run
or will be run nltuimately, by ceoal »nd not
by furnace oil, 20 per cent of the coal produ-
ced, of 80 nmllion tors or 75 inillion tons,
taday is consumed bv the public  sector, by
the railways, by the power-houses. by such
industries as are  heing run by the public
secior and the textile mills which are going
to be wrder the public scetor. and one or two
more marginal industries like cement where

we have neceronily to supply coal.  then
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aluminium, wherever public sector coal pro
duction umits have to supply coal;  there
the prices have to come from the Government:
and thcx%fm‘e, there is very little difference
between subsidy and paying the price to pub-
lic sector production wuts, Whatever price
we will increrse, will hive to be pad by the
public sector. It 15 only 20 per cent where
the private citizen comes, where the public
comes, 1nd we can load the price of ceal on
them. Whether that price [rom the public
comes {rom the black money that is circu-
lating or whatever it is, is a dulerent matter.
But most of the money will have to be arran-
That is

am pepotnd to

ged by Government departments.
But I

make my personal submissmion that Govern-

the comphcation.

ment will have to find cut money either, ..

SHRI RAJNARAIN: What do you mean
by personal submission?  Say “Government
submission”,

SHRI K.D, MALAVIYA\:

meat will have to seriously consider,

Yes, Govers -
Tt hos
not bheen doae....

SHRI RAJNARAIN:

vour pexsonal opinion”

Why do vou give

SHRI K.D. MALAVIYA: Government will

have to tike it very seriously whether....

SHRI RAJNARAIN: Why personal apiiion

SHRI K.D. MALAVIYA: I am gving
my personal opinion which will have to b
considered very seriously bv the Government
because it has not been accepted hv the

Government.

St IWATE - A, FATT
TF AR WE AT E

ot Sqawwafa: g7

st UATTEN . FHIT AT
ok wWST Az g fF o gdr wEr
97wy FufeAEw v I oar v
HIFTT AT qF I ow@r TF §
dgdr gar w1 oS g feAe
Tl qEETl 2, A qAriaE qEy
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St Fw ol Wam ¥ WEY wEAl E
THAFT  QLHFIT AN YA A FATET
TrEe g AR EH @M ®1 AT
#F TF ¥ wATg T @ KOG
st Fuferr o omEr v 3 R
zafanr # s ¥ fA¥za Fewm &
g St & araw § afger w@Edw
9T FT FM &7 Awr wArey fE
¥ 9t 3o Y @t 17 AEd E,
TE ATETE FY T A T T HEA B
I THAT AT  F1E QAT G B |

MR. DEPUTY CHAIRMAN:

meitt has not made op its mind rnd so the

Covern-

Minister was trying to give his personal opi-

nion. He is recommending it to the Guvern-

ment,

st TwAEW - AW, 34T g
I & fF o™ ¥ 09T FEA F
A ZAFY A HT F weaAT Ar gr g

st ¥Fo o wWEET: AR
FTE TR FAT FTAA WAR ARG
¥ fF g w1 “GafeE’ wesT F7 3EA-
T T HAT AT | (Interruption)
¥ qoETaOm ®1 qg GHSTA &
wifor % vgr oAt &F OF@ oAw
qORR ¥ Faar R g 9T ad
g ST, A9 AF IF FGAT F qEaeg
g =5g & way wE F fgadT ¥
¥g a1 fov Jasfas fqaa g 78, ..
(Interruption)

st qRAE@O: # o7 o\ AR
H OATTE AE AAT AR E

st &o o WEEANT HTTHT
W W famEr 2 OAT oamwr g
A " AT AEar )

st TeAEe - gE wEe gl
T AT AWAE AT AT R AW
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3 ¥ fqg qarr @, &7 WAy g4
SowT Fmrd Wl T wATEaM
FIAT 4T |
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T Fo o AFET: Fq
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P
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st qIEFTUAN . W T o

i E el

SHRI K.D. MALAVIYA : T was caying
that Shr1 Kalyan Roy also mentioned about
negotiations that have been held recently about
gwving other amerities to the wage-earners.
Shri Rajnarain also mentioned about it and
many other Members. ... ..

S @AW . FT FTF

T FTF A wETST gArg g
T T TN UM AEF ¥ €AY
AT 77 JOE AAT AT

oY Fo o AT : T
B oF9T w1 g@ AT Ag A0
2T

Y JugwmiE. @w oG w7
@ A AR gAE A 3w

g

SHRI K.D. MALAVIYA : Shri Kalyan
Roy raised the question of wages and he
said many things with which I agree and
many things with which I do not agree. 1
would not like to go into all those details,

8—13 RSS//NDj74
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But I would like to remind Shri Kalyan Roy
that the wages of coal mine workers were
higher till 1967 than workers in most of the
organised industries in the country, whether
1t was jute or whether it was steel or whether
1t was eement and many other industries.
It was only after 1967 when the wage was
Rs. 106 per month, the wages of coal mine
workers started coming down than others.

And, Sir, on the Ist of October, it was Rs. 225
per month and now it is Rs. 325. This may
have many financial implications for the
public sector organisations. But the fact is
that it is Rs. 325 now and so far as the Govern-
ment is concerned, I or the Governmeat or
any representative of the Government have
never said that the negotiating committee’s
tentative agreements, which were arrived
at in Calcutta, were either accepted or rejected
by the ‘Government. They were not even
signed and nobody prevented
But certain developments took place in between
which created a <tuaticn in which the whole
matter went into the cauldron of thinking,
and all that. I have

to assure the

them also.

of reconsideration
never said anything, 1 waut
House, about the question of increasing the
wages. But I am seriously thinking, seriousky
considering as to what is to be done with
regard to minimum wages and other aspects
thereof, whether it is fringe benefits or the
house rent allowance or the increase m the
underground benefit or any other benefits
and these never have been rejected. What
we wanted was to get some more time under
the circumstances to see what could be done
and how to divide the two things and to decide
in what manner we could enter into a fresh
round of talks with a view to arriving at a
satisfactory settlement. And, Sii, personally—I
am again using the word “personally’” and
1 hope I am not provoking Shri Rajnarair—I
tried my level best to accept the system as
far as I could and ¥ will do it and let there be
no misapprehension about it. Let there be
no misapprehension that we have frozen or
that we have refused to negotiate for a further

rise in the wages.

SHRI YOGENDRA SHARMA (Bihar) :
Can you give us some idea as to the time-
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timit, can you indicate any time-limit, by
which the Government would be able to do
this?

SHRI K.D. MALAVIYA :
I cannot give you any idea just now. But

I am sorry,

it will be my effort to do it as soon as possible.

Now, Sir, with regard to the welfare of the
workers, Mr. Kalyan Roy and other honour-
able Members drew a very grim picture of
the living conditions of the workers. Well,
I have nothing to add to that and all that I
can say 1s that we are very much concerned
about the living conditions of the workers.
But I want to say one thing and that is that
we took over the mines, the non-coking coal
mines, on 31-1-73 and the coking coal mines
were taken over in October 1971, some about
a year and a half and others about two and
a half years ago. Now, before all these things,
I never had seen. although Mr. Rajnarain
was present here mn thus House, I do notre-
collect having seen his having ever raiced such
a condemnatory voice against all those
proprietors of the coal mines who were mainly
responsible for the wretched conditions of
the workers in the coal mines. What we did

is~—and I claim. ...

it TRATLAW ;A FRIVHAFH T
TF-GT FA F ugar aq7 faur a1 %
I AN F audr @ g a9 JY
KAl

SHRI K. D. MALAVIYA :
say that Mr. Rajnarain was not so enthusias-

I am sorry to

tic in condemning the private sector coal
mine owners who took the life of the coal

mine workers.

st TURATTEAST . AT AT FATET

e wgr AEY q, T aET 9,
FARIAA  Ae® A AR fAwr
faar =)

SHRI K. D. MALAVIY.A : Now, Sir, he
ix a member of the Bharatiya Kranti Dal and
ke is the leader of the BKD lere and he iy

not a socialist mow,

AT T FW A gw N wiE w
AT WT TFST A0 |

st ®o Fo wWEET: zW
qITE WEF H AILA AGY |

WY TAARMET ;. "7 GO
FeT faesr WY oote &, 39 gw
fegdy wmdm gm@a ¥ g §W
[ "9 iz = AfF )

Y W swwm amit (I
T4w) . oF AN F qeAr =gy
UMY I T 3T I AT &1 foar
T4 S FRFE FFT AT, FSAA
A7 AT IAF 7 feAw w1 owmA
WER aww § @ fawm g owmm oo
A Bt w7 FG a7
fafade a4 &7 ‘

st Wo Fo HrEEm: ST
FeAde G qT qg Feede @F¢ g
£ 98 gAY "EET Ag €1 IO
StoWAaT g SEET F Ad ¥ o;ae
7z & f5 zamo qwm F@w #

What our programme is...... It is to
improve the living conditions of these workers.

oM wEw @ =@
mgoar fF oS Ui owmd ¥ ¥
TEYAET FIA 4, AT ART T
T FEHT W@T ", WOIET FAAA
Tqv v@d A1 g w41 fw
TAHE FeeFE @Y ®,  FAAA
SERE AR CEOE EE I L G (L
oS A% AT FAT Agr 0

st Fo Fo wWiTEIE: FW
7 ggAt w1 fam g afer o FETE
facew & THH ST WOIET W FW
FH & ¢ AT Iq T & IN
T WA aF gw oA qST A& g,
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g A8 fFar g1 gw 3w fawew
F af@sr Fr Agd g atna
3o U faass € BF 99 &1 993
¥ g9 3@ #r ofwmmr gt &% oy
g AR F 7T I EH FL GFA T
FE ¥R IF A T AT AFA
g wfFr gt =mfwemar & f& ==
Figaz faezw F1 dx &7 @ o,
AGFT WS FF gA I A AZ AL
FT GF F| FATT FEAFH ST §
g FOF FOG AT FUT TAT TH
FIH & g 39 AU & fau wFa
FNA ¥ AU zA WY, 9= °AT
¥ zg Aqe AT g T IH0 AR
g oY wEm FAT g e Sogwd
Tigar g fow v fF @sw a9w
FL AX B AG A F IJTAEA AT
FOT FUT 700 FUS ' AV
g A 3@ F AT 50 FIT I
ar qFE AT & fom g fow ®
¥ gl Fo @9 7T A5 £ AT 50
FAT T FT AT IAAH FIAT ATZA
2, AABFT KT T AT AT I
AT AR Fo W fAwaT wr wfoww
FE 4 gH T@ A, UM A
¥ FO9 UF AT FUT A REH]
¥ far @9 FW@r § #R IF AT
garg & f& gw @eq 7 @Eq HEW
FAE W IT T OHHT AR A
FT A FA AWE WT ST T €A
T fad A7 saAINT FT AW fEA
AT B TIW X WA IS FT A
IA GE F AT AAE I
Wy F AFE 9T ¥ I ¥
faaar @ &= w1 F7AT A1 39
¥ F0 @9 F7 | wdl S AFT
P AN g AZ AE & BFos0
BT FFT @1 fF HouwoUo H
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FMM F7A 4 Figge faeem T wawA,
TH OSAHIT OH, IARI ZW A OTHTAE
ad gv Ty fewr g oo w49 uw
qATE FFH FT Alo Hio HIo UHe
%@ T g A W Aw Y Ew
T FO9 33 Ar@ FHG F DA AR
T @ faar # oSy 5w ¥ OAg &,
afa fwe @t Fo awg e #
WL 39 & ziAEm gAw A W
¥ WET fHIgdE, WET ETATTHE,
FA A A7 AARH, qga & 9
nr wEeft St g ge A W
qe8l & A =W § 77 JE
Frgar % &1 AN &g e &7
¥ 2 w9 %1 fawmw o#r g
fFEr 9% ¥ qEA WA | GIFTT
F gg gaE g fF sy dr owg
FT VE F T AT IA K1 AT Y
AT SCATEH AgqT WA I A
gH @@l @9 FIA WA RNl
2 G OAA AT N W E AR
IR WAT A 9T qG T T
g ar 3w & fam gvEw av &g
T AL ATAT ST FFAT |

A WEQT WA qEA A FA
FZT AT |

Then, Shri Magsood Ali Khan raised certain
points with regard to development, which
are very relevant. I appreciate the points
raised by him and it will be our effort, as I
have already said, to streamline our entire
machinery of conservation and development
and to have more scientific planning in the
country. But the fact cannot be forgotten
that the element of manual labour in our coal
is a factor to be reckoned with. We cannot
mechanise the mines just as the Rumanians
or the Russians can do. The piocess of me-
chanisation of a4 mine can only be lmked
purposefully with the social objectives of
giving employment to as many peeple as
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There-
fore, it will have to be something in between

we can. There is no alternative to it.

mechanisation plus  employment
the people who are there or whom we hasve
still to employ.
quality of coal beiny supplied to the thermal
power stations is concerned, this question
always engages our attention.  In its totality.
we are not supplying any bad quality coal.
Out of 80 or 31 units of thermal power stations
to whom we have to supply coal, complaints
As the

hon. Members must be aware, as we go down

have come from only three or so.

in the coal mines, the Juality deteriorates,
It is a natural phenomenon. The quality
Therefore,

there is bound to be a deterioration in the

deteriorates when you go down.

quality of coal and then some so1t of a proper
mixture has to be made in order to improve
the quality as far as it is possible for us. Some
shaly things also come in their natural way
while the coal is mined. Whenever we come
across such shaly zones or layers, we remove
them. And sometimes, we are not able to
find it.

this fact, we face the situation and improve 11.

As soon as our attention is drawn to

Sir, Mr. Sinha obviously said everything
that he could against the nationalization.
And he thought that the situation and the
production pattern of coal was fur superior
at that time than what it is now. I beg to
differ from him totally in what he said. The
fact is power consumption has increased,
coal production has ncreased. employment
also has increased, condition of wage carners
has also mmproved. And the housing and
other living conditions today are not so bad
as they were. Although it is not very bad,
it should be our worry and we should try
to improve it as soon as it 15 possible for us.
I think he also said about the supply of low
quality coal. And I said, mn the case of two
or three plants in U.f. thu coal quality has
deteriorated and that 1s also due to the reasons
which the Members on the other side have
not cared to note. The quautity has not
decreased. Sometimes, there 15 a transport
difficulty and, therefore. there could be delay

for a few days here and there. But as soon
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as our attention is drawn to it, we avoided
this delay.

DR. RAMKRIPAL SINHA : 1 said that
because of the supply of low grade coal to
thermal plants of Barauni and Patrato and
other thermal plants in Bihar and Bengal,
there were case« of blasts. There were three
or four blasts in the Patrato thermal plaats.
This

was because of the supply of low grade coal.

There were some casualties as well.

SHRI K.D. MALAVIYA: Supply of
low grade coal normally should not causec
blasting in the boilers. If there 1s any basic
imbalance in the designing of the beiler and
the guality of the coal supplied, 1 do not know
what can happen. And 1 am not personally
just now aware of any such accidents which
have been caused by the supply of low quality
coal. But, sometimes, duc to pressute on
the transport system at a particular time either
due to strike o1 go-slow or any other thing,
coal wagons, coal rakes, are diverted in order
to sec¢ that the thermol power stations ate
maintained. Therefore, in that hurry, it
is quite possible that the desired quality of
coal does not reach at a parucular point of
time. We then review the whole situation
immediately. It 1s not a permanent feature.
And 1t 18 also a fact that in several places,
the designing of the boiler 1s not, perhaps,
appropriate with regard to the supply of a
particular kind of coal. And that is a point
which is constantly under care of the Coal
Munistry ard the Power Ministry. We take
care Lo see how far we can reduce all these
imbalances.

SHRI KALI MUKHERJEE
monopoly of distribution agercies.

About the

SHRI K.D. MALAVIYA:
to that point also.

I will come
Sir, low production of
steel due to lack of power is a fact. Ths is
known. And adequate quantity of power
is not available sometimes. When 1t is not
availuble 1o the coking coal areos, then enough
quaniity of coking coal does not reach.  There
also, the situation has mmproved.

As the House is aware, the Durgapur Steel
Plaut which h.d plenty of problems has in-
creased its ingot production from 27 thousand
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tonues to 78 thousand tonnes. The relatious
there hive improved. The position had
improved there for waidh [ have conveyed
my gratitude to workess, to the Governmant
of West Bengal and to all cur leaders. The
power position from the D.V.C. has improved
but whenever there is some trouble in the
D.V.C. or in the nzighbouring areas it las
its direct =tlect or whenever there is any trouble
in the supply from the Bihar State Flectricity
Board the B,C.C.L, gets (irectly affected and
the production goes down. Whenever the
power generation is not adequate temporarily,
coal is not produced in that adequate quantity.

Now, the trains were cancelled, sometimes
because of shortage of coal. If there is a
strike, coal will not reach.

({nterruptinns)

DR. RAMKRIPAL SINHA : In July 1973
tiaere was no strike,

SHRI K. D. MALAVIYA : Maybe, but I
am not aware of il that stoppage of those
trains was on account of shortage of coal.

SHRI KALI MUKHER]JEE (West Bengal):
That was because of lock rut.

DR. RAMKRIPAL SINHA : No,

SHRI K. D, MALAVIY.A: There s absolu-
tely nc hide and scek between coal and
Radways. We are co-ordinating our acti-
vitites, There are real difficultics, Like those
of shortages of wagons aud the entire gamut
of programme as also expansion of industrial
activity in some ¢ ises has given rise to certain
shortages. These may be marginal. They
may be solved tomorrow or day after tomorrow
nr after six months, Buf, we a.e constantly
in tauch with cach other to see that the dilli~

caltics are removed,

. f
Now, [ comz to my friend, Mr, Rajnaram,

Tir ¥y faar & Tdmaw
garr &1 Ag1, gz A7 whawT gar 2
TAFT SHNA®  KWT ¥l § dg
Y qAmg w Adl mrAar oy WO v
7z g fF ag admavo g #9ifE e
I SeqT ;T FAE, G AT IAET
am el @, = Framife
qQErEEl v, UNIEowT v, I Hlo
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UHo Go ¥@, AT Ao &o o THo
@ q9AT FY A 7@ IqE 912 HAAT
nw fafeaa SqEm w1 T oamw
T § | I9F NG Joor Gy

| oOWTEw . 3E 4mer
gfts #1d ¥ aar 911 gdiew o=
gem ¥ =y famr @ & oag dme
aiEgwa Ay g zafew  Fwaare-
WU Wex AT wAW wAfam &
g mAIfSoa § oW TWEr AV
T A g4 H femr g At
FATE T TAET UEEFTT FT
am gy fTar g wmAE A S
& 1 aifafeFe feeady & owww
arfew =g WU % AIC oH-
gatr  ggafy ¥ W faww <@d
g A% watew gz aasew
agr 2

st gagwmefy . @O fEA-
qE " TS A8 2

st Fo o wreEa . 77 A
Fovaw  faw § zafem & zmy
FART WE FEAr AEar 1§ fag
TRl FBAT wWigar g fF o3y wdim-
FOF 0 MR WO ol g oar
fedfr M7 % @@t & W a@ uw
o |@Edr gy S AT A7 A
FT )

wgi  ERiA 3 war fw owE
gl @ =arfgw A1 ¥ ogasr fav-
e feamr a@Edr § fr o w
agd @9 AT g WX gH § fFay
F OE A F WY FA A FH F
FA M v ¥ GfrA g FT A aw
g ®EAT 1 W IFAT FEAT ATRAT
g 5 v gfgy fagm & wig
A1 WY T gET § 9T aW FE
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[t Fo <t wrad]

o qadr &1 3fE ow fr fow
fFar 9711 g=7T TSl 7T § TR |
¥ ooy fFww fzaEr =g
g 5 m & 3fw v 4 1 9w
& Fgar | WO Uw fawmwm @
fe ot & g@ FT @ & fa° a@w
q W XMW FT W & TG TR
fgg & g A OF A9 TH o4 IN
qEAT gEAr 21 ;T AMF fEAT O/
HET  AFATAET FTF T AT FI
X AL FT ART

9@ "M Fe A wE, Y-
o WEMT H o7 W MEmT 7
et FIT OH HIE wF AGT AFA
gFET 21 I A% & Gl 97 "S-
I AL v FTFT FEEWT § I
AT 1A § A SAET O #T
aFt  famy A 3% fqu www
A9 W FD gAT 41 G FErS
gqA ST OHWE WX gETd
Ene: S C N - { () ITF
faw =@ wowdt & wEE g
ERIEUC PR LU (- E O
g 8 AR FAd § FH gU™
F A FAFT  FAT F AL H
W fewiegww & s®F W F oI
FHAT FC | Fgr aF LHI FT I
g wEa ¥ T AwE aferfaa
¥ fsF @ 563 & 399 gH A
g | qIA F HATAT gAT  qT9 F1e
AT AT AL 21 IW AGA F HIg
¥ w7 feafg g swET BY WOF qmA
@ faar % . (Interruption) |\ frser
IV L 1 I 1 o B 4
g\ =M FGT W AFQAT AE AT
fgr |\ Tw @A at S @ @i
g sEer e & wwaar mew |
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# T FT T IF AR H FATAl
argar g fF #aT gw JemaET Fgren
A & ard @ FEma § g
aIgY § AT gH 3§ ¥EIL ¥ FEW
THA G OTT |

Y gAREl | (IWL wEW) ¢
e (e M- S o O B A L R o
7] 87

Y Fo o A& : F o=t
T H ATE TA A T g,
qRAE wIEGT KT OIHET  WAGAT
Fifer 1 WA EH wET AT
AT FZET AT § I AFATIEE
AEH FE( AEA §, AN H
TIAIgRE 391 IR &, F8T FY gra
T T KA ARA § AT EAES
M ®g A=l 9T fq=m s =@y
T IW TG § FIAT TG I
TH A A ¥ AAMRT § fF AR
=0 F FAH qE ) gafan
FAT F IM A AME A
& A gRd g W oA W oWe-
a1 feafs @ S® ov wefieArgEs
gd famre @ F@r & w3

g AF AN AT WA E,
EUCARNCIC I I S CO B SN
T AT OFT I FET TS E, THE
a d Al A AFT F | T
FT g o FZ A F U
& ar< # @ A o oag ar wear-
AT OE FLET | Fga F oaF
§ gwET # UF IfAgm oAl
ZH IART AW FL TE ¢ A &AW
gar i g 1 agd ¥ AWM awE
T T 9T ST E & -
I (S B A~ Calt =1 O
LU GO~ 173 ) o B - S
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F OEMA T ¥gA  § AlfE qgq

Bt & ot AW 9T wWroF TR
foemT % g9 #7  ¥EI § SaAr

Tl ¥ FFE F

st sfiew www anit o W
FEAS  WEHGT AT @ AT H
EE

st &Fo o

AT . HFAT

1 Y TET AT § AT IO
am W =3 faar wmr g 3w T
FEte W1 R owar g, A 9
e w2 W= A &1 W@

g\ g Awmv % fEamw o

FEAR FI W & AT AT @A

g &F gz fAT # mwmEr g0

gr sy fF Fw yaea #L g gl W

waErar g f+ 08 d 91 98 F57 § 1%

E 3] wg’?@w%m‘rﬁnmﬁr
T3 fF FE 9AA & @ 8

1em. 3

RO oFEl s o9
Frar a1 7 AmaeEswa #19%
o Wt 7 Fwawa g § fawge

fawm @A g #ifE Ove of the

main objectives is to conserve and look

after the safety of the coal mines, I{ we
2ftes

mines, if we caunot look after the problems

cannot lock the safety of the coa)
of conservation, then there is no use of nation-
alsing the coal mines, It is precisely for this
purpose that we have come forward with this
Bill increasing the cess,

On the question of captive power stations,
I entirely agree that the coal mines should
have captive power stations according to
their requirements and I am glad to announce
that the other sister Ministry has not got
any particular objection. We are trying
to negotiate for some caplive power stiations
so that the supply of power to our coal mining
area becomcs more satisfuctcry and we may

be able to produce more.

[13 AUG. 1974]
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With regard to thie question of distribution,
distribution alsc is one of the main objectives;
i fact it 15 the duty of the Government, We
have alrcady started on a scheme of having
dumnps, Because of the rainy season we are
having some wifficulty; most of the ccal is
still being transported by trucks, The scarcity
of diesel is also there and the 10ads sometimes
get slushy and therefore we ure not able to
We have
Sc far as
like Punjab,

send

move ceal as quickly as we want,
already got four dumps in U.P,
far-flung areas are concerned,
Haryana and Rajasthan, we wagons
Bihar
and Eastern U,P. we transp.rt coal by road.

but to nearer areas like West Bengal,

We hope with this process of control and
istribution the position will improve,

MR, DEPUTY CHAIRMAN :
more time you will take?

How much

SHRI K. D. MALAVIYA : I shall finish

in two or three minutes,

MR. DEPUTY CHAIRMAN :

we can coutinue afte. lunch,

Otherwise

SHRI K. D. MALAVIY.A : So all

tlings are being taker care of aud we hope

these

we shall control move and more the aistri-
bution aspect also,

The Bill is certainlv an incomplete picture
if the whole aspect of production, develop-
ment and distribution is not before the House.
This Bill limits its:If to the question of aboh-
tion of the Coal Board, Only oue point I
Certain Members

were apprehensive that those wha are emiployed

wiavut to make in the last,

in Calcutta will he at a disadvantage when
the Coal Board is dissolved. I want to assure
the House that nobody will be removed from
the job. From clause 13 1t will be seen that
we have conternplated the necessity of having
some other organisation which may have to
take over the task that is now heing done by
the Coal Board. Maybe, some other organi-
sation may become necessarv. And transfers
may have to take place from Caleutin and
with regard to compensation we shall cevtainly
sce that they are not put to ay unreasonahle

loss.  We shall do all that is possible for us



127 Reference to arrest of

[Shri K. D. Malaviya]

to satisfy the worker who is removed from
Calcutta to elsewhere in the discharge of hs
duty that would he incumbent on him when
the new organisation 1s set up.

I have nothung more to say. 1 have covered
most of the points and if more points are made
by hon, Members I shall try t¢ meet them in

the third reading.

MR.DEPUTY CHAIRMAN : The question
is :

“That the Bill to provide for the conser-
vation of coal and development of coal
mines and for matters connected therewith
or incidental thereto, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopte.

MR. DEPUTY CHAIRMAN : We shall
now take up clause by clause censideration
of the Bill.

Clauses 2 to 19 were added to the bill.

Clause 1, the Enacting  Formula and the
Tatle were added to the bill.

SHRIK. D, MALAVIYA : Sir. I move :

“That the Bill be passed.”

The question was proposed.

REFERENCE TO ARREST OF
SHRI V.K. SAKHLECHA

SHRI LAL K. ADVANI (Delhi) @ Sir,
before you adjourn 1 wenla like to ruise a
point of order and seek your guidance «n that,
Acturlly T was especting that during this
period before we adjeurn for lunch we would
bz hearing (rom vou informnnon about the
arrest of one of our Members, Mr. V. K,
Sakhlecha, He 15 a Member of this House.
He his been arereted yesterday in Bhopal
sometime in the afterncon and the news
has appeared in all papers this morning. Tt
is a PTI 1eport, T need nct go into the whole
thing. I think o of the essend privileges
of this House is that we haye the right to be
informed immediatelv when any of our

[RAJYA SABHA]
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Members is arrested in any part of the country.
Obviously there has been a bLreach of that
privilege. Because I expected that the in-
formation would have reached vou, I did not
give it in the form of a privilege motion. 1
would request vou, as the custodian of the
privileges of this House, to take up this matter

on your ewn and see what has Lappened.

There is another aspect of it and that is
on the 17th of this month the ¢lection of the
President is to be held and M.
as a Member of the Rajya Sabha, 1s a member
of the clectoral college which will elect the
The PTI ieport says that over
including 40

Sakhlecha,

President.
4.000
women,

workers  were arrested,
The concluding paragraph says that
all the women demonstratois were sentenced
to simple imprisonment till the rising of the
court, while the remaining have been awarded
sentences for periods varying between 3 and
This suggests that Mr, Sakhlecha

also may have been sentenced for 8 days—

3 days.
I do not know. I have no information ex-
cepting this, My request to you is to see that
These

are the two points on which I seek your

he is enabled to cast his vote nt Bhopal.

guidance, Thank vyou,

MR. DEPUTY CHAIRMAN :

whenever 2 Member 15 arrested the Magistrate

Actually

should immediately take steps to inform the
House,

SHRI LAI K. ADVANI: He has not

done 1t,

MR, DEPUTY CHAIRMAN: I am
surprised thar the information has not yet
been conveved to the House. Therefore,
I would request the Hcme Ministiy to take
ups this matter with the authouties concerned
there.

will also be sent to the Home Ministry.

Extracts of the procecdings just now

The House stands adjourned til] 2 p u,

The House then adjourned for lunch
at seven minutes past one of the clock.



